14 Matters raised [RAJYA SABHA] with permission

MR. DEPUTY CHAIRMAN: We will examine it and we will make suggestions
also. Okay, now Shri Ahamed Hassan. He is absent. Shri Javed Ali Khan.

MATTER RAISED WITH PERMISSION - Contd.

Alleged closure of the Off-campus centre of the Aligarh Muslim

University on grounds of illegality
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MR. DEPUTY CHAIRMAN: Your time is over. It is not going on record.
SHRI JAVED ALI KHAN: *
7} YABTE 37! (SR Y 2N): HEIGY, H $HY YU AT FHlg Bl &

3 TR BT (IR IS : ARG, H 3 37U AYD] TG Bl gl

it sRfaE AR g (STR <) : AB I, H SH o7 3MMUH] FHg Bl g

it gHIE ARt (STR U<20) : 7EIey, H $8Y 37 3MTUd] FF g bRl g

7} I 11 SIGR (ABR) : HEIS Y, H 39 AU 3MYD] Alg DRl g
sft oRaS B RIS ISt &, o)  HElGd, H S9N 31U YD TS
PRAT G|

7t 3T fERt (STR U<e)  HEIey, H 3 YU D] TG Bl gl

SHRI SHARAD YADAV (Bihar): Mr. Deputy Chairman, Sir, I associate myself

with the issue raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the issue raised by
the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRIT. K. RANGARAJAN (Tamil Nadu): Sir, I too associate myself with the issue
raised by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with

the issue raised by the hon. Member.

SHRI SITARAM YECHURY (West Bengal): Sir, I also associate myself with the

issue raised by the hon. Member.

KUMARI SELJA (Haryana): Sir, I also associate myself with the issue raised by
the hon. Member.

SHRI K. N. BALAGOPAL (Kerala): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with

the issue raised by the hon. Member.

*Not recorded.
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SHRI MADHUSUDAN MISTRY (Gujarat): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI MOTILAL VORA (Chbhattisgarh): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI P. L. PUNIA (Uttar Pradesh): Sir, I also associate myself with the issue raised
by the hon. Member.

SHRI HUSAIN DALWAI (Maharashtra): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, I also associate myself with the issue raided by
the hon. Member.

DR. T. N. SEEMA (Kerala): Sir, I also associate myself with the issue raised by the

hon. Member.

SHRI ANAND SHARMA (Rajasthan): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I also associate myself with the

issue raised by the hon. Member.

MR. DEPUTY CHAIRMAN: The whole House associates with the issue raised by
Shri Javed Ali Khan.
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SHRI DIGVIJAYA SINGH: Sir, the Government has withdrawn the Affidavit in the

Supreme Court. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is an off campus issue.
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SHRI DIGVIJAYA SINGH: Sir, I totally agree with what Sharad Yadavji has said.
The present Government has withdrawn the Affidavit given to the Supreme Court by UPA

Government. ...(Interruptions)... He is misleading the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. No further discussion. ...(Interruptions)...
Now, Shri Sharad Yadav for the next Zero Hour submission. ...(Interruptions)... No

discussion on this. ...(Interruptions)...

SHRI ANAND SHARMA: This cannot be accepted. ...(Interruptions)... It is a
serious matter. ...(Interruptions)... The entire House is opposing this, ...(Interruptions)...

The Government has to explain.

MR. DEPUTY CHAIRMAN: It is a serious matter. ...(Interruptions)... But, the

point is, we cannot have a discussion on Zero Hour. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, one minute. ...(Interruptions)... What the
hon. Minister answered, is not the issue that has been raised. This is number one. The
second question is: Today's Government has withdrawn an Affidavit submitted by
the earlier Government and given a new Affidavit which is a cause of the problem.

...(Interruptions)...

SHRI ANAND SHARMA: That is the root cause of the problem.

...(Interruptions)...

SHRI SITARAM YECHURY: Sir, this is a serious matter. ...(Interruptions)...
Aligarh Muslim University...

MR. DEPUTY CHAIRMAN: So, what can I do? ...(Interruptions)... 1t is Zero

Hour.

SHRI SITARAM YECHURY: Therefore, what you have to do is to use your good
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offices to persuade the Government to withdraw their Affidavit. That is what has to be
done.

MR. DEPUTY CHAIRMAN: That is a legal matter.

SHRI SITARAM YECHURY: Otherwise, they should answer what is the Affidavit
and why have they changed it? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If you want discussion, you give a notice.

...(Interruptions)... Give notice. Then, it can be considered for discussion.

SHRI ANAND SHARMA: Sir, let me make a submission for your consideration.
Since this is a serious matter, the Government needs to explain why it changed the Affidavit
filed by the UPA Government. You have to explain it. And, why are you targeting the

minority institutions and the universities?
MR. DEPUTY CHAIRMAN: If you want discussion, you give a notice.
SHRI ANAND SHARMA: Sir, the House demands for a debate.
MR. DEPUTY CHAIRMAN: Then, you give notice if you want debate.
SHRI ANAND SHARMA: That can be accepted now.
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MR. DEPUTY CHAIRMAN: Okay. That is all. No more discussion.
...(Interruptions)...

il AR IR Ahall: T ATYH el [P matter is sub judice. ...(FAUH)... 5Td
I HSY BIC H &, Al PIc & TN H 39 Hex IR vl g IR .. (@aem)... 39 W)
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it AR AR I T B B B ... (FAYH)....

MR. DEPUTY CHAIRMAN: Let us go to the next item. Shri Sharad Yadav.
...(Interruptions) ...
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MR. DEPUTY CHAIRMAN: No, no. It is over. ...(Interruptions)... Hon. Members,
it is a Zero Hour matter. I cannot allow discussion now. If you want discussion, give

proper notice. ...(Interruptions)... Give proper notice. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, what has gone on record in the House is

misleading. ...(Interruptions)... It is misleading. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: If he is misleading..

SHRI SITARAM YECHURY: Secondly, Sir, please understand, it has got the
potential of a very big communal flare. ...(Interruptions)... That is the danger and our

House can't be a party to it.

st M= MR W, ...(FAUF)... #A T B IR-GR THRIE B o
...(TAYT). .. T 9T < 2 ....(TIE)....

MR. DEPUTY CHAIRMAN: If he has misled, then there is a provision in the Rule
Book. You can invoke that. This is number one. If you want a discussion, you may give a

notice. What can I do now? ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, our House can't be a party to the communal

polarization. ...(Interruptions)...
SHRI JAVED ALI KHAN: sir, please allow me. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is over. His Zero Hour time is over. I can't
allow him. No, please. ...(Interruptions)... I am requesting the hon. Members that his
Zero Hour time is over. If you want a discussion on this, please give a notice. I can't
allow a discussion now. ...(Interruptions)... If he has misled, then invoke the rules.
...(Interruptions)... There is a provision in the rules and you can invoke that if he has

misled the House. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, he is not taking note of what we are saying.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I can't do anything more than that. Please give a

notice. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I suggest that you expunge from the records all
that the Minister has said. ...(Interruptions)...

SHRI ANAND SHARMA: Please expunge that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If you want me to expunge, [ will go through the
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records. I can't do it now because I am not convinced either way. ...(Interruptions)... To
expunge, I have to be convinced. I am not convinced either way. I will go through the

records and take a decision if there is anything to be expunged. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, we will give a notice. But this assertion by the

Minister will only contribute to sharpening communal polarization in the country.

SHRI MUKHTAR ABBAS NAQVI: Sir, we are neither supporting nor opposing.
...(Interruptions)... IR, 1 9 qar ¢ {6 S offRae R 7 FET ' ...(g94T9)... il
AISAMRET SIS &, ITdh HIGAINRC] T P, Sl BTS2 1 JHR G €,
ITD! GRET Bl THER] ... (Fag)...

MR. DEPUTY CHAIRMAN: I am going to the next Zero Hour mention by Shri
Sharad Yadav. ...(Interruptions)...

i &R ST Ahd1: ST8f qP 3TeiTe Rt JFafIST &l FaTd &, the matter is

in the Court. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I can't allow Mr. Khan. His Zero Hour time is
over. ...(Interruptions)... You have to give another notice. ...(Interruptions)... Mr. Khan,
I can't allow you. Shri Sharad Yadav, I can't allow him. His Zero Hour time is over.

...(Interruptions)...

it SIdE Sfeft @WH: W1, IT 39 WS dI IRAT FH FaTd 2 ...(FGE)... I H

S (il o g S Ly & S Gt o e 1 OB 8 sl S [ T

C (i) o Jipe S RIS

MR. DEPUTY CHAIRMAN: I would request you to please calm down. Now,
Shri Sharad Yadav to make a mention on Special Package to the State of Bihar.
..(Interruptions)... TRS ATGd Sil, 3T 39T Zero Hour submission ST ... (SGE). ..

Nothing else will go on record. ...(Interruptions)... You may give another notice.
SHRI JAVED ALI KHAN: *

MR. DEPUTY CHAIRMAN: Mr. Khan can give another notice and Mr. Chairman
may consider that. Please sit down. Shri Sharad Yadav, speak on Special Package to

Bihar. ...(Interruptions)... Okay. ...(Interruptions)... That is enough; now go back.

tTransliteration in Urdu Script.
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...(Interruptions)... Please ...(Interruptions)... Please go back. ...(Interruptions)...
Please go back. ...(Interruptions)... Please ...(Interruptions)... There will be no
solution. ...(Interruptions)... 1 would request ...(Interruptions)... 1 would request you,
please give notice. We can have a discussion. ...(Interruptions)... What are you doing?
...(Interruptions)... Listen ...(Interruptions)... Please. ...(Interruptions)...One minute.
...(Interruptions)... 1 would request the agitated Members, if you want the result, then
give a notice. Hon. Chairman will consider. We can have a discussion. ...(Interruptions)...
By shouting slogans, nothing will happen. ...(Interruptions)... You will not get the
result. ...(Interruptions)... Are you interested in getting the result? ...(Interruptions)...
Then you allow a discussion. ...(Interruptions)... 1 have told you, I will examine that.
...(Interruptions)...

[N

. I MYTS 1Ed (SR I<9): I, 3 Raet e BT 991 g expunge foan
Y| ... (). ..

MR. DEPUTY CHAIRMAN: If anything expungeable is there, I will do that.
...(Interruptions)... | will do that. ...(Interruptions)...

A Sikh boy assaulted in Australia
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